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BEFORE THE HON'BLE NATIONl GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 951 OF 2024

IN THE MATTER OF:

RAJPAL SINGH ... APPLICANT
VERSUS

ELDECO COMPANY & ORS. ... RESPONDENT

REPLY ON BEHALF OF RESPONDENT NO. 4

MOST RESPECTFULLY SHOWETH:

1. That the above named Respondent no.4 i.e., Eldeco Infrabuild Limited is
submitting this reply through its authorized representative Sh. Vaibhav
Lalit vide authorized Board of Resolution dated 13.09.2024. The copy of
board of resolution dated 13.09.2024 is annexed herewith as
ANNEXURE R-1.

]

That the answering Respondent is engaged in the business of real estate
development and has an unimpeachable reputation in the market. It is
also pertinent to mention here that the answering Respondent is
developing a residential Township under the name of “Eldeco City"
situated at Bareilly, Uttar Pradesh (hereinafter referred to as
“Township").

©

That the answering Respondent has purchased several land parcels
identified as Khata No. 507, 509, 500, 501, 502 & 503 (hereinafter
referred to as “Land Parcels") planning to develop the same. These Land
Parcels are adjacent to the alleged Pond and lie outside the approved
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Township of the answering §espondem. A map delineating the
Township, the pond, and the adjacent Land Parcels is annexed herewith
as ANNEXURE R-2.

That the alleged Pond in question, located on khasra no. 508, covering
an area 0.1260 h, falling under Khata No. 00309 is situated outside and
adjacent to the approved Township of the answering Respondent. It is
important to mention that the answering Respondent has not encroached
upon the Pond or any of its surrounding area in any manner.

That in the course of safeguarding the Land Parcels from illegal

ing and the answering has erected
fencing around the Land Parcels, which includes the area of the alleged
Pond adjacent to the township. This action was taken in good faith, aimed
solely at protecting the Land Parcels while maintaining the sanctity of the

alleged Pond. It is important to note that the answering Respondent has
never intended to encroach upon the Pond. Moreover, a passage leading
toward the alleged pond has been left open, underscoring the answering
Respondent's commitment to preserving s integrity.

That answering Respondent categorically denies any allegations of
garbage dumping in or around the Pond. On the contrary, answering
Respondent s actively engaged in beautification efforts to preserve the
natural character of the alleged Pond and its surroundings, ensuring
environmental harmony. It is also pertinent to mention here that the
Petitioner has not attached any documents in order to substantiate his
allegations, however the answering Respondent herein is attaching the
current photographs pertaining to the Pond in question showing that the
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answering Respondent preservegand ensured that the sanctity shall be
maintained. The Photographs of Pond is annexed herewith as
ANNEXURE R-3.

That the allegations by the Petitioner that answering Respondent has
colluded with any authority or party to usurp the Pond are entirely
baseless and without merit. It is apposite to mention here that the
answering Respondent has always acted in compliance with the law and
has not taken any unlawful measures to obstruct or disturb the Pond's
existence in any manner.

. That the alleged Pond (land parcel 508) was historically used for public

purposes, such as grazing and water storage. However, there is no
designated public access or Revenue Rasta leading to the alleged Pond,
nor has there ever been a public pathway that the answering Respondent
has obstructed. The fencing installed by the answering Respondent has
been confined strictly to its own land parcels, ensuring that no public right
of way has been impeded. It is pertinent to mention that the answering
respondent has always maintained the sanctity of the Pond and further
undertakes to maintain the same in future as well Since the answering
respondent has no malafide intention to disturb the sanctity of the Pond.

Itis pertinent to mention that no land around the Pond has been sold as
plots or earmarked for commercial or residential purposes by the
answering Respondent. It is pertinent to mention that the answering
Respondent company remains committed to executing all its
development activities strictly as per the approved township plan.
| any future or modifications will be
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undertaken in full complianc! glm all existing relevant laws and
regulations.

. That the answering Respondent is open to engaging in a constructive

dialogue with the relevant authorities and government offcials to explore
legal solutions for the preservation and beautification of the Pond. It is
also apposite to mention that the answering Respondent is ready for
potential land exchange options, if deemed appropriate, as per the
existing norms/ rules/ regulations. For this above potential land exchange
option, the answering Respondent has also sent letters dated
07.09.2024, 20.09.2024 & 15.10.2024 to the concerned authorities,
copies of which are annexed herewith as ANNEXURE-4.

. That the actions undertaken by answering Respondent in relation to its

property have been legal, bona fide, and in accordance with all approvals
and. permissions granted by the authorities and that the answering
Respondent strongly contends that there has been no harm to the Pond's
natural existence, nor has the company violated any environmental or
legal provisions.

PRAYER

In view of the above facts and circumstances of the case, it is most
respectfully prayed that this Hon'ble Tribunal may be pleased to:

a) Dismiss the application filed by the Petitioner with exemplary cost;
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) Pass any such other order(s) or direction(s) as this Hon'ble Tribunal
may deem fit and proper in the facts and circumstances e
Y proper OFBPERRo Infra

ARESRUDENT
THROUGHM' N

ROHIT NAGPAL
Advocates for the Respondent

B-244, LGF, Greater Kailash Part-|

Date: 04} 2024 New Delhi-110048
Place: Mob:9811601211



12

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 951 OF 2024

IN THE MATTER OF:
RAJPAL SINGH .. APPLICANT
VERSUS
ELDECO COMPANY & ORS. ... RESPONDENT
AFEIDAVIT

I, VAIBHAV LALIT S/O SH. GULSHAN LALIT AGED ABOUT 28
YEARS, RIO- C-66, ANSAL TOWN, KARNAL, HARYANA 132001, DO
HEREBY SOLEMNLY AFFIRM AND DECLARE AS UNDER: -

1. That | am the authorized representative for the Respondent in the
aforementioned matter and am well conversant with the facts of the
case and hence competent to swear this affidavit.

2. 1 say that | have gone through the contents of the accompanying reply,
contents of which are true and correct to the best of my knowledge
and contents thereof are read over and explained to me and | have
understood the same. No part thereof is falS8 BRUREMHIRGARIEAA has:d
been concealed therefrom.

& Authoric

or
AR DERHONENT’
&

< VERIFICATION
\w‘&:\\@\ Verified at New Delhi on this day 9_n_qoffO}dber, 2024 and the
W contents of the above affidavit aré trie and correct to my best of

«

knowledge and belief. Nothing therein is false anchPeiSg TAIgHRl Limi
has been concealed therefrom. 8l Limitea
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AnERUE R~

CERTIFIED TRUE COPY OF TBE 'RESOLUTION OF THE MEETING OF THE
OF LIMITED (

BOARD
HELD AT 201212, SPLEND( RU'M, IND_FLOOR, SUKHDEY VIHAE,
SOUTH DELHI, NEW DELHI-] ums ON FRIDAY, 13™ SEPTEMBER 2024 AT
10:00 AM

N SES
“RESOLVED THAT M. Veibhav L-m /0 Mr. Gulshan Lalit Rlo C-66, Ansal Tov, Kemal-
152001, be and ar hercy sovenlly autroad 1 act il of te Company e B ey

RESOLVED FURTHER THAT fre shove mentiond Authoized Represetaiv, bo and s hrsy
authorized to exercise the following powers on behalf of the Compeny, in connettion
subject maters:-

1. To sign, veify, application, pleadings, affdavits, or any ofher spplication, papers or

ompany
any cascs.
2. To sper snd rprsnt o Conpany Goughstomeybor ny coutfcbnal i
ool o, where case ey b led by s Gompey or ‘s gt he
. Comen.
4 Tomake staement moﬁhmnﬁs:rwmmﬂlmdmmﬁnmfﬂmunﬂmmyba
i by tho Compey s i s G Compey < sy
ot thereto,
5. o sgn ey or proseut th. sut, lait petin, complait it sxtemect,
oot lestins, s, spely roview, vakaltnama or any ofher applicaton,
6. To summon witneses, xamingeross xamine e itaess and ls0 o Jead ovidence,
it fonms and e ke,
7.
5 To collcnt el wout S 124 on Tl of tha
. Togoily
e g i v s
Tor Eideco Tnfrabuild Limited
% Infrabuild Limited
Mohan Sl SN2 Diclor
Director

ELDECO INFRABUILD LIMITED
(Fomery koo 3 Apls fscen i)

Rogd. O, Communoaion O, 2012177 Fov, pendr P, sl i G New DSB-10325 O TOIGEDL2INBPLAS 800
s 00as1o0, 4003000 P OTLIDSSO11 el nac@eiecopopeios com Webale i alecoctcor
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ELDECO

200 Septerber 2024

he Dl Megirate

s

Resaon U Our Lot dto 4 Sopemer 234 ru-w;

Subject: Do o 08 ot s e e uade b M, 08,
o o e e

Respected 8,

We are writing in fartheranco ta whereby we clasi

h o e e r o ol NG e,
o
Aiinaly

Bechange.

ofthe Pond Land, located in Khasra No, 500 & 501, Blva.
For your eference, s hasattached the Tlowing documents:

* Ansexuro B; Lafest Ksataundfor Kita No. 500 & 501, Biléa

s

ncent and wse,

“We lock forward o your positivefesponse.
Sincerely .

Thankingyon

Yours sincerely,
s g = —
P

ELDECO INFRABUILD LinITED
Pt o ol i

o Of

Sl 21, T Sl e s D e Mo o ot o v
R e s o O o Bl i el ey

L.
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21 ELDECO

15 October 2024
To,
Bareily,

Uttar Pradesh

Reference:  Our Letter dated 74 September 2024

Subject:  Request for Exchange of land Gram Sama land falllng under Khasra No, 505,
(herein “heel Land") situated at Village Bilwa, Bareilly

Respected §

Tullowith regards o qurproposalfor exchinge o the el Land for  parclofand in Khasra Na

ot nder

Assuc,

o Area oma sa.m falllngunder Khasra No. 501;
area of 980 5q. m falling under Khasra No. 500.

herewith.

We will bear all costs to excavate the exchanged land falling in Khasra Nos. 500 & 501 for the

Our associate companies Popular Infratech Pyt Ltd and Mars Bullt Tech Pyt Ltd are the respective
00 &501

Pytlidis No. 500, whereas, Mars Built
Tech Pt Lt s s co-owner ofthe areafallng under Khasra No. S01 wit other¢o-owners We ar in
the process of getting consent from them s to location of the land proposed under exchange to
future. Accordingl

Welook forward to your positive response.
Sincerely

Thankingyou

Yours sincer

For Eldeco mmtund Limited
e

Authorised Signat

Encl:As above

ELDECO INFRABUILD LIMITED
(Formry e as Apotenacon

o o Dttt Canrs, Now 10025 GV UT01090L20087.151808
S e
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e-Stamp

Gortiato No. © INUPZ3STISOEETBA8EN

‘SUBIN-UPUP1439190443658439587582W.

Purchased by + ELDECO INFRABUILD LMITED

Doscrton of Document Ao 4 At

Property Description * Nol Applicable. .
Consiceraton Prico (Fs) : »
FistPary * ELDECO INFRABUILD LIMITED v
‘Socond Pary i NotAgploaie 4]
Stamp Outy Amoui(Fs) [ TN :

ugh its authorized S!unmry Mir Sandeep g / P
ident of ELDECO CityDohna, BareillyNainital Road BareillyUttar Pradesh do hereby
ind declare as under-

JColony’) on spproimately 5534 sres ofand suaed o N 1
fesh. This development is based on.the layout plan approved by th
D loynwnt ‘uthorty vide Map No. Z0130926114059417 dared 24052019 mmm
lan”).

i

‘That the Colony is registered with UPRERA and has been developed in compliance with all
necessary| i

‘Tht the Company vide letter dated 15.10.024 has requested for Exchange of land Gram
Samaj land falling under Khasra No. 508, (herein ‘Jheel Land") situated at Village Bilwa,
Bareilly with land faling fn Khasra Nos 500 and 501.

4 That the Company s wiling o exchango the hee Land for aparcl of land measuring
lightly more than 125 times thearea of the Jheel Land, e, ttalling 1,896 30, m allng in
1 (approx. 616 Sq. mt)

Stony A

T Ty wp——
e e Sl e T Tk B o

o e
et e e W 4 oo

P A
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5. That the Company will bear all costs to excavate the exchanged land falling in Khasra Nos.
50

te
& 501 for the purpose of creating a Jheel, in accordance with applicable norms if s
proposal s accepted.

6. That the Company's assocate company Popular Infratech Pyt Ltd is under complete
ovnerchip of the area fallng under Khasra No.

I Mars Bulldtech Pyt Lid.
the area alling under Khasra No. 501 with other co-owners.

onsent from co-owners as to location of the

8. ThattheCompary it theprocass o gttng
ed land under exchange in Khasra No. 501, Against the Jheel Land to avoid any

propos
mue/dlxpm in future,

002501
—
Depanent
Yerifiation
Too ot of ey shor per and has

<

Deponent
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'BEFORE THE HON'SLE NATIONAL GREEN TRIBUNALL NEW DELII
"ORIGINAL APFLICATION 0,951 0F 234

INTHEMATTER OF:
RAPALSINGH AsmuicanT
versus
ELDECO COMPANY & 0RS. RESPONDENTS

NOW ALL TOWHOM THESE PRESENTS SHALL COME THAT |VAIBHAY LT S0 SH, GULSHAN LALIT AGED ABOUT

28 VEARS, 0. C 38 ANGAL TOWN, KARNAL FARYANA 132101 AUTHORIZED REPRESENTATIVE PR REsPONDENT
THE ABOVE NAMED UATTER, 0O HERESY APPONT:

AdvocATES:

ROHITNAGPAL RAVIKUMAR  SWETABHKUMAR  DEVINDERSNGH  SACHIN SHARIA

otz Uksam Ddoeszs Doz oasaanees

sericorzt  wemouss  siorssost re— sewrzzr

(OFF: 8244, LGF, Greste Kallash-1, New Dl 110048

bys.
7o San. i, very s prsant plesdigs, sppess, cosscbectons e palions for ovecuton,revie; i, wiaus,
o tr pettins,

compromise
o cidcase a1 siages.

manver g o e saidcas.
To'sks sxcuon sroceedngs.

s
1 Sopank ad neany ober Lage Pracilonr, auhorang b o xarsee th Gowesand aubry hersby corfered Upen
e Aol i e

A e
o e 2 ers by s 0 s 4 papoes

vacstes forsppenrarce uhen e co s caed. .
s s ™
ads ety S’
R
The
{a st oy for i sove cse o s Cour .
‘o ree yoars o part hret
INWITNESS WHEREOF o do hre.
et on ofOciober 2024
Acceped sutoc o th s offss. For Eldeco Infrabyild Limited
Advocatss)

B&JN + NWK\ Authori &SI firector

(L L bogms
. Qe
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